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B.C.Sarnia, A.M. 

This application has been filed by, the applicant 

who is an employee of 'National Coucll of Science Fi.iseum, 

2,. 	 When the matter is taken up for admission hearing 

today, the respondents',tcounsel lr.Dutta submits that this Tribunal 

has no jurisdiction over the matter. However, Iir.Ghosh,j(counsei for 

the applicant submits that this Tribunal does have jurisdiction and 

In support of his contention he has referred to the memorandum dated 

4tn April, 1978. 

3. 	 We find that the ilinistry of Human Resources Develep— 

mant hd not issued any notification under C.A.T.' act, 1985. 	conferring 

jurisdiction upon this Tribun9i. The application is therefore accord-

ingly returned to the app lic5nt s counsel to present It before the 

appropriate forum. 
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